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12 NOON  

PAPERS LAID ON THE TABLE 

Notifications under the Jute Packaging: 
Materials (compulstory use in packing 
commodities) Act, 1987. 

THE MINISTER OF TEXTILES (SHRI 
RAM NIWAS MIRDHIA): Sir I beg to lay 
on the Table: — 

I. A copy (in English and Hindi) of the 
Ministry of Textiles Notification S.O. No. 
630(E), dated the 30th June, 1988, 
publishing the order regarding certain 
commodities which are required to be 
packed in jute packaging material, under 
subsection (2) of section 3 of the Jute 
Packaging Materials (compulsory Use in 
Packing Commodities) Act, 1987. 

n. A copy (in English and Hindi) of the 
Ministry of Textiles Notification So No. 
631(E), dated the 30th June, 1988, 
exempting certain cement plants from the 
operation of order made for commodities 
which are required) to be packed in jute 
packaging material, under sub-section (2) 
of section 16 of the Jute Packaging 
Materials (Compulsory use in packing 
Commodities) Act, 1987. [Placed in 
Library see No. LT-6351] 88 for I and IT). 

THE DEPUTY CHAIRMAN in the Chair. 

MOTION  FOR  ELECTION TO THE 
RUBBER BOARD 

THE MINISTER OF COMMERCE (SHRI 
DINESH) SINGH): Madam, I move; 

That in pursuance of clause (e) of sub-
section (3) of section 4 of the Rubber Act, 
1947 (XXIV of 1947) read With sub-rule (2) 
of rule 4 of the Rubber Rules, 1955, this 
House do proceed to elect, in such manner as 
the Chairman may direct, one  mamber    
from  among    the    mem- 

bers of the House to be a Member of the 
Rubber Board in the vacancy caused by the 
demise of Shri K. Vasn-deva Panicked on  
3rd  May, 1988. 

The question was put and the motion was 
adopted. 

FERRY DISASTER IN THE GANGES AT 
MANIHAR1 GHAT 
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SHRI SURESH KALMADI (Maharashtra): 
This is the demand of the entire House. 

Government always comes out with a 
statement. 

THE DEPUTY CHAIRMAN; It will not 
go on record now. It will not go on record. 

SHRI DIPEN GHOSH   (West Bengal) : 
Special Mention reply will come ♦Not recorded. 
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after two months.. This is a very serious 
accident which has occurred on a   national 
waterway, 

 
SHRI PARVATHANENI UPENDRA 

(Andhra. Pradesh); For smaller accidents, 
statements are made. Why net for this? 

SHRI SURESH KALMADI: You do not 
have to consult anybody. Five hundred people 
have lost their lives. 

SHRI PARVATHANENI UPENDRA; You 
can direct the Government to make a 
statement. There is no harm. 

SHRI N. K. P. SALVE: Madam, all that I 
am submitting is this. Not for a moment do I 
suggest that a statement should not come. A 
statement must come. Should you think it 
necessary, you can consult... {Interruptions) 

SHRI N. E BALARAM (Kerala): A 
Special Mention has got its own limitations. 

THE DEPUTY CHAIRMAN: Taking into 
consideration the very strong feelings of this 
House, I would ask the Government to make a 
statement. 

SPECIAL MENTIONS 

Acquisition of a paint company by a multi-
national to  control  consumer market 

SHRI      SANTOSH BAGRODIA 
(Rajasthan): Madam Deputy Chairman, I 
would like to draw the attention of the hon. 
Finance Minister and 

the hon, Minister of Company Affairs to a 
news item which was published in the 
'Economic Times' on the 27th July, 1988. It 
says 'IEL in the race for Sbalimar. I would 
just read out a small portion from what is 
published in this newsitem: 

"There are three bidders in the fray, the most 
keen of them being the highly diversified IEL, 
which is a multi-national, MRTP house, which 
already manufactures paints in the'name °f 
'Dulux'." 

IEL's earnings through paints is about Rs. 60 
crores and with Shali-mar's turnover1 of Rs. 
60 crores, it will occupy the second place. 

Madam, while it is a matter of pride that the 
Government wants to bring •in foreign 
technology in our country, at the same time, I 
am sure, the Government's policy is that they 
will bring in foreign technology only in 
hightech areas. If a large company J ike this 
takes over another company, It will hurt the 
interests of the consumers in a great way. Whe 
we talk about consumers we should think 
whether we- are really doing anything for 
them or not. In this context, I would request 
the Government to make sure that no 
underhand dealings are done by the TEL. 
Otherwise, the interests of the consumers will 
be very grossly hurt. 

Paints are used by the poorest of the poor 
even in the villages. But they are becoming 
more and more expensive under monopoly 
conditions. I, therefore, request that these 
multinational and MRTP companies should 
be debarred from taking over companies like 
Shalimar which does not require really very 
high technology. If the Government sits quite 
on this and no steps are taken, I have no doubt 
that the interests of the consumers will be 
very much hurt. The Finance Ministry, 
through the RBI, and the Ministry of 
Company Affairs, through the MRTP 
Commission, must take necessary steps. 


